CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAT BENCH

nal!

pated this Friday, the 31st day of January, 2003.

coRAM : Hon'ble Shri B. N. Bahadur, Member (A).

{ . Jain, Member (J).

16p

Hon’ble Shri

Yashwant Baburao Handore . Apm?’cantT
Versus
Union of India & Others .. Respondents.

TRIBUNAL’S ORDER ON CIRCULATION :

This is a Review Petition filed by the Applicant in O.A.

No. &871/99 which O.A. was disposed of by us vide order dated

0

06.12.2002. It was a common order disposing of Q0.A.No. B506/%3

2. we have gone through this Review Petiton, and are
disposing it of by circulation. We find that the 0.A. has been

dismissed since we had come to the conclusion that the matter was

badly hit by limitation and suffered from the infirmity of delay
and laches
2. The Review Petition seeks to raise the point that since

the matter is pending with the Railway Board, it cannot be said
that the Applicant is guilty of delay in filing the O.A. Also
that, the matter is not hit by limitation, because the Original
Application is filed on 20.09.13299; that Applicant had no access
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